FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S HYTHRO POWER CORPORATION LIMITED

S. No. | PARTICULARS DETAILS
Name of corporate debtor Hythro Power Corporation Limited
2. Date of incorporation of corporate debtor 02.03.1994
3. Authority under vyhich corporate debtor is | re gistrar of Companies- Delhi
incorporated/ registered
4 Corporate Identity No./ Limited Liability | ;74899D1.1994PLC057652
Identification No. of corporate debtor
5 Address of the registered office and 106,Vishwadeep Tower, Plot No. 4, District Centre
' principal office (if any) of corporate debtor Janak Puri, New Delhi - 110058
6. Date of closure of Insolvency Resolution 2311.2022
Process
7 Liquidation commencement date of 23.11.2022 (Copy of order was received on
) corporate debtor 14.12.2022)
g Name and registration number of the Mr. Mahesh Agarwal
' insolvency professional acting as liquidator TBBI/IPA-001/IP-P-01995/2020-2021/13087
. . D-13, Suvidha Apartments, Sector - 13 Rohini, Near
9. Address and e-mail of the liquidator, as DC Chowk, New Delhi- 110085
registered with the Board E-mail: ip1387ma@gmail.com
: ) ) 405 New Delhi House, 27 Barakhamba Road,
0. Address and e-mail to be used for Connaught Place, New Delhi- 110001
correspondence with the liquidator Email: hythropowerciro@gmail.com
11. | Last date for submission of claims 1'3 .OI.ZO.Z? (within 30 days. from the date the order
was received by the undersigned)

Notice is hereby given that the National Company Law Tribunal, New Delhi, Principal Bench has ordered the
commencement of liquidation of the Corporate Debtor Hythro Power Corporation Limited vide order dated
23.11.2022. The undersigned was appointed as the Liquidator vide the order dated 12.12.2022. (Copy of
order was received on 14.12.2022 through email).

The stakeholders of M/s Hythro Power Corporation Limited are hereby called upon to submit their Claims
with proof on or before 13.01.2023, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be

i

Mahesh Agarwat
Liquidator
M/s Hythro Power Corporation Limited

Reg. No.: IBBI/IPA-001/IP-P-01995/2020-2021/13087

Date: 17.12.2022
Place: New Delhi
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I,Maheep Singh Dhnova s/o
Mohinder Singh,R/0 BK-76,B K
Dutt-Colony, Karbala,Lodhi
Road,Delhi-110003,have
changed my name to Maheep
Singh,permanently.

0040645526-2

I, RUKSHANA ANWAR W/0
MOHAMMAD ANWAR ALI r/0
H.No.-189, Gali No.-7, Behind
Telephone Exchange,
Samalka Village, Delhi-110037
have changed my name to
RUKSANA BEGAM for all
future purposes.

0040645433-1

I,Gautam Psasad,S/0 Ram
Akbal,R/0 D-
2/126,Gali.No.3,Third
Pushta,Sonia
Vihar,Sabhapur,Delhi-
110094,have changed my
name to Gautam Prasad.

0040645526-9

[LHaneesh Gurnani s/o0 Naresh
Gurnani R/o B-1/112,Ashok
Vihar Phase-2,Delhi-
110052,have changed my
name to Hanish Gurnani,for
all,future purposes.

0040645526-5

LVimla W/o0-Gautam
Prasad,R/0 D-2/126,
Gali.No.3,Third Pushta,Sonia
Vihar, Sabhapur,Delhi-
110094,have changed my
name to Bimla Devi.

0040645526-10

I,Varinder wadhwa,R/0 1330
Sec-15,Faridabad,
Haryana,have change my
name to Varinder Kumar
Wadhwa,for all purposes.

J.K. FENNER (INDIA) LIMITED
[CIN:U24231TN1992PLC062306]
Registered Office : 3, Madurai-Melakkal Road, Madurai 625016, Tamil Nadu.
Phone:0452-4283800, Fax:0452-4283808, Email : vijayaraghavan@jkfenner.com, Website : www.jkfenner.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
CHENNAI BENCH
CA (CAA) NO. 66/CHE/2022

In the matter of Sections 230 to 232 of the Companies Act, 2013 read with the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016.
AND
In the matter of Scheme of Amalgamation amongst Acorn Engineering Limited and
J.K. Fenner (India) Limited and their respective shareholders and creditors.

AND

ACORN ENGINEERING LIMITED (CIN:U74210TN1978PLC150933, PAN:AABCA2194F),

a company incorporated under the Companies Act, 1956, having its Registered Office

at 3, Madurai-Melakkal Road, Kochadai, Madurai, Tamil Nadu — 625016.

...Transferor Company / Applicant
AND

J.K. FENNER (INDIA) LIMITED (CIN: U24231TN1992PLC062306, PAN: AAACJ7230N),
a company incorporated under the Companies Act, 1956, having its Registered Office
at 3, Madurai-Melakkal Road, Madurai, Tamil Nadu — 625016.
...Transferee Company/ Applicant

ADVERTISEMENT OF NOTICE OF MEETING
NOTICE CONVENING MEETING OF THE EQUITY SHAREHOLDERS OF J.K. FENNER (INDIA) LIMITED

NOTICE is hereby given that by an Order dated 4th November 2022 read with Order dated 7th December
2022 (“Orders”), the Hon’ble National Company Law Tribunal, Bench at Chennai (“NCLT”) has directed a
meeting of the equity shareholders of the Transferee Company to be held on Wednesday, 18th January
2023 at 11.30 A.M. at the registered office of the Transferee Company at 3, Madurai-Melakkal Road,
Madurai 625016, Tamil Nadu for the purpose of considering, and if thought fit, approving, with or without
modification(s), the arrangement embodied in the Scheme of Amalgamation amongst Acorn Engineering
Limited and J.K. Fenner (India) Limited and their respective Shareholders and Creditors (“Scheme”).

In pursuance of the Orders and as directed therein, further notice is hereby given that a meeting of the

Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (the said Rules). I
exercise of powers conferred under Section 13(12) of the said Act read with Rule 3 of the said Rules, the Authoriseg
Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as India Infoline Housing Finance Ltd.) has
issued Demand Notices under section 13(2) of the said Act, calling upon the Borrower(s), to repay the amount men
tioned in the respective Demand Notice(s) issued to them. In connection with above, notice is hereby given, oncg
again, to the Borrower(s) to pay within 60 days from the publication of this notice, the amounts indicated herein below
together with further interest from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s)
amount due as on date of Demand Notice and security offered towards repayment of loan amount are as under:

Guarantor (s) 12-Dec-2022 & Rs.17,57,186/-| All that piece and parcel of the property being 1
—+axmantala-Ram— (Rupees Seventeen Lakh Fifty | Entire Second Floor, Without Roof Rights, Property
Gangwal, M/S Jivesh | Seven Thousand One Hundred| No E 16/681, With Carpet Area Ad Measuring 304
Garments, Mrs.Prem | Eighty Six Only ) for 966757 & | Sq.ft. And Built Up Area Ad Measuring 381 Sq. Ft.
Devi, Saraswati Rs.1,09,501/- (Rupees One | Situated At Amrit Kaur Puri, Tank Road, Karol Bagh
(Prospect No 966757 & |  Lakh Nine Thousand Five | Central Delhi, 110005, Delhi, India.
970134) Hundred One Only) for 970134
iip Sui‘li‘ly 12=Dec2022 Aft—that—ptece—and—parcet of-the propertybeing-]
Mrs.Kajal Rs. 16,95,589/- Property Plot Comprised in Khasra no. 2222, 2223
Mr.Rinku (Rupees Sixteen Lakh Ninety | 2224, 2225, With Land Area Ad Measuring 1872 Sq. ft
RIS Seat Cover Five Thousand Five Hundred | And Built Up Area Ad Measuring 2418 Sq.ft., Situated
(Prospect No Eighty Nine Only ) in Patti Musalmanan (inside Nagar Nigam Sonipat )
1L10206543) Tehsil and District Sonipat Haryana India, 131001.

'|‘H'h€'33‘i‘d‘Bﬁ1‘|‘0W€1‘S‘fﬂ'i‘| w IIGI\C pﬂylllclll I.U ”rL : ”-L do aIUI aaid “rL : ”-L dy pIUbGGU aydlllbl LIIU GUUVU DU\/UIGU
assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the
Borrowers. For, further details please contact to Authorised Officer at Plot No. 30/30E, Upper Ground Floor, Main
Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi/ Karnal - SCO - 408, GF, Mugall
Canal, Karnal, Haryana - 132001 or Corporate Office: lIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana,

Balinee Milk Producer Company Limited
REGISTERED OFFICE; 1390, 1st Floor, Mauja Lehargird, Mohalla Balajipuram,

Nandanpura, Jhansi, Uttar Pradesh, India, 284003
CIN NO. L01403UP2019PTC112780, Email: info@balinsemilk.com, M:3305805396
NOTICE INVITING TENDER

Balinea Milk Producer Compary Limited, Jhans, Ultar Pradesh, seek [rvitaton of
Bads (IFB) for supply, instaliabion, tesling and commissianing of Goods under a Dairy
valua chain propect supporied by Ubier Pradesh-State Rural Livelibood Mission
[UPSRLM) for the fallowing goods:

sl IFB No Brief Description of tems  |Last date and time for,
submission of Bids
BALINEE/Z2-230T [ALLIMIMIUM  ALLOY MILK CANS| 18 JANUARY 2023,
JALCANS/IDECH  [WITH LID-Capacity 40 Lit.{3500 nos. } 11:00 Hrs

The tender document can be oblaned from the aforesaid office either in person/Post
or by wrifing an email to infoi@balineemilk.com, Tender documents sre nol
transierable. Any carmgandumdamendmend will ba nabBad through email o tha parhes
‘weha hava shown Thair witlan iIntaneslanly., Sid Chief Executive

P

POSSESSION NOTICE « (far immovable property] Rule 8{1)

Viharaas, the undarzsignad being the Authanzed Officer of IIFL Home Finance Limited (Farmerty known as India Indaline Housing
Finansa Ld) (HFL HEL) undér the Secunlisaion and Recansiruction of Financal Asselz and Enforceméant ol Secunly Infenes! sl
2002 and in axerciza of powars confered under sachion 1.3(12) read with Rula 3 of tha Sacurity Infaras {Erfarcament) Rules 2002, 3
Cemand Motice was izsued by the Autharised Officer of the company 1o The borrowerns | co-bormosers mentioned hesein below B
iy thie armaund mentioned in th nalics within B0 days bom e dale of recaipl of Iha said nalice. The borawer having Bailed b
rapey the amount, natica &= hersby given fothe barower and tha pubfic in ganeral thal the undersigned has 1aken passessian of the
pripety deceribiend Menei bekna i eaeese of powers condermed on hin under Section 1304 of the galkd St resad with Rude B of the sakd
nuies. The bormower in parfcular and the publc in genesal ana hanaby cautioned nat fo deal with tha proparty and any desfings with tha
prapertywil be subjectto the champeaf lIFL HFL faran amauntas mentonsd harein under with intenest theraan
Tha bornower's attendion is mvisad {o provisions of sub-sactian (8} of section 13 of the Ack, I the bormower dears the dues of the *IIFL
HFL" tpostheraith all costs, charmes and -PI-!|"-E"|':M frecainred], & any e befioee the date foed for aale or transtar, the secuned assaty
shall ol be soid or ranssarmed by WFL HFL™ and nofurther stap shall be laken by “IBFL HFL" for transTer or sale of the secured assets

. . aftyym

U.P. State Road Transport Corporation

b Parivahan Bhavan, Tehri Kothi, 6 M.G. Marg, Lucknow-226001 (UR.)

Motification no. ; 337 CAMDZ2-142 CAMD/ 22 Dated : 16.12 2022
LEASING OF SPACES FOR INSTALLATION OF ATM (AUTOMATED

TELLER MACHINE) FACILITY AT VARIOUS PREMISES OF UPSRTC

UPSETLC is inviling E-tender for the Insiallation, Operation, Maintenance and
banagement of Automated Teller Machine (ATMYCash Deposit Machine (CDR)
facility at bus stations/depats for the terms of (05} years, The tender document can be
downloaded from e-lender website https:Vetender.up.nic.in and refermed as view
vErsion an www.upsrc.com. Please do visit E-tender.up.nic.in from time 1o lime
before last date submission of tender of any possible amendment'addendum!
cormgandum, The Bid Schedule with important imalines are as undar;

BID SCHDULE
1.1 Publication of Tender Document on e-tender portal 17.1.2. 2022
https:ifetender.up.nic.in and www.upsrtc.com
2.| Pre Bid Mesting at UPSRTC Head Quartars 28.12.2022
3. Publicabon of Cormgendum & 7 or Addendum 2812 2022
4.1 Subrmission of Technical/Financial Bid 12.01.2023
upto 1500 Hrs
5.1 Opening of Technical Bid 12.01.2023
at 15:30 Hrs
GM (Marketing)

equity shareholders of the Transferee Company will be held at the registered office of the Transferee Name of the Description of secuned asset (immovable property) | Total Outstanding | Date of | .0
Company at 3, Madurai-Melakkal Road, Madurai 625016, Tamil Nadu, on Wednesday, 18th January 2023 Barroweris) Al That Plece And Parcel Of . Bult Up Property Bearng Dues (Rs.) Demand| b e ceesion
at11.30 AM, at which time the equity shareholders are requested to attend. r"" 5“-“:”:"' - ::: B- 55:‘ Lﬂ;lil;hrmlh:l:;urﬂ ha»p“wu:j ?ﬁ"" L‘El:, gul 55. E.E&ﬂhrr- Eﬁﬁuue;-s Notice
. . r. \Weerash Kumar asra Mo fuabed In The fArea | nda |Mineteen Lakh Fifty S| ..

Copies of the Scheme and the explanatory statement, under Sections 230(3), 232(1) and (2) and 102 of r-1'5:'R=-l:1:na'i {Prospect | Pur, Dalhi State Coleery Known As Sanjay Erﬁm in | Thousand Four Hundred “‘E;:Er* 13-Dec-22
the Companies Act, 2013 can be obtained free of charge at the registered office of the Transferee Mo IL10025439) Biock-b, Gl No. 5, Uttam Nagar, New Dehi- 110058 | Eighty Seven Qnly)
Company at 3, Madurai-Melakkal Road, Madurai 625016, Tamil Nadu, India or at the office of its Mr. Nirdosh Kumar| A8 (hal piece and parcel of @ Preperty No D-250-B, | Rs. 19,90,568/- (Rupees

i i i Gupla, MrAkash Gupla | Second  Floor  Porion, ‘Without  Roof  Rights.Araa |Minetesn Lakh Minely | 16-5ep-| | .
advocatesatNo.S,1stand2nd'Floor, 8th street, Dr.Radhakrlshngn Salal,MyIapore, Chennai-600004. % Mirs Reane Gupla| Admessuring 540 Sq Ft, Dut OF Kiasra No J8 Vilage | Thousand Fve Hundrest| 2023 | 1402 4
The form of proxy can be obtained free of charge from the registered office of the Transferee Company. (Prospect No. 890845) | Shakampur Khas Deml, Deinl, Delhl, 110092, Delki indla | Sty Eight Only )

Person entitled to attend and vote at the meeting, may vote in person or by proxy, provided that the proxy in
the prescribed formis deposited at the registered office of the Transferee Company at 3, Madurai-Melakkal

Fer furieer delals please contact o Aufonsed DiEcer b Branch CHlice Plod Mo, 20030 E, Uppesr Growrsd Fioar Main Shiayi Mam Naglgarh
R, Beesidlie Jaguawr Steraraom Maoli Magar, New Dalhilor Componate Offica: Plot Mo, 28, Phase-IV Ukdyag Vifar, Gungon, Hanama

NOTICEOF COSS OF SHARES OF
YAMINI INVESTMENTS COMPANY LIMITED
Regd. Off.D-215, CRYSTAL PLAZA, OPPOSITE INFINTY MALL,

Road, Madurai 625016, Tamil Nadu, not later than 48 hours before the time of the meeting.
NCLT has appointed Ms. M.S. Elamathi to be the Chairperson of the said meeting including any

adjournment or adjournments thereof.

The Scheme, if approved in the aforesaid meeting, will be subject to the subsequent approval of the NCLT.

Dated this 17th December 2022.
Place : Chennai.

Place: Dofhi Dabe: 1THAEITE Sdl- Authorised Oficer, For HFL Home Finance Limited

For J.K. Fenner (India) Limited
Sa/-

R. Vijayaraghavan

Company Secretary

0040645526-7

[,Rakesh Kumar Bhatt S/o0
Madan Mohan Bhatt R/0.D-
334,Gali no.2A, Tisra-Pusta,
Sonia Vihar,Delhi-110094,have
changed my name to Rakesh
Bhatt.

0040645526-8

I,Mohit Kumar s/0-Shiv
Kumar,R/0 F-45B, 2nd-
floor,Gali.No.12,Mangal Bazar,
Laxmi Nagar,Delhi-
110092,have changed my
name to Mohit Kumar
Sharma,for all,future purpos-
es.

0040645526-4

I,Mohinder Singh Dhnova,s/o
Nashter Singh,R/0 BK-76,B K
Dutt-Colony, Karbala,Lodhi
Road,Delhi-110003,have
changed my name to
Mohinder Singh permanently.

0040645526-3

l,Janvi D/o-Madan lal R/o RZ-
24 B,Prem Nagar,
Najafgarh,Delhi-110043,have
changed my name to Janvi
Anand permanently.

0040645526-6

— LOST&FOUND

Lost Handing over possession
letter, site possession slip
and perpetual lease (all origi-
nal issued by DDA) related to
property: Plot no. 189, Pocket
C-1, Sector 36, Rohini, Delhi
owned by Parveen Kumar
Aggarwal HUF and Manish
Mittal HUF. Parveen Kumar
Aggarwal r/o SU-12,
Pitampura, Delhi.

0040645430-1

PUBLIC NOTICE
Ganeral public is haretry informed thal my
chirt Mr. Mohd Akram S0 A Isha Rin

C-301 Abid Fazal Enchave-d, Zhahoan
baoh Jamia Magar Okhla South Delhi -25,
has debared his son Md Sarfaraz & his
wife Aisha wilh immadiate effact from al
his mowable & immessable propedies from
tocay cereards, as they ke Depome
unfaithiul, dshomest, dscbedent & bad
behawiour towards my cliant. My cliant &
pther famidy members will nal be
regpansable Tor Seir any dnd of @Dy,
dedings, acts, driminal proceedings,
chligations, financial transacdions, clams
i, Akram Khan |&ovocate) Ch.No 823

Lirweers Black Saket cour Hisw Delhi-17

HOUSING FINANCE

terms mentioned below for recovery of PHFL's outstanding dues with applicable interest, charges, and costs etc. The property described sold on ST. Name of Borrower (s) / Outstanding Dues
‘AS IS, WHERE IS, WHATEVER THERE ISAND WITHOUT RECOURSE BASIS” under Rule 8 & 9 of Security Interest (Enforcement) Rules. No. | Guarantor(s) / Legal Heir(s) and
For detailed T&Cs of sale, please refer to link provided in PHFL's/Secured Creditor's website i.e.www.poonawallahousing.com Legal Representative(s)
PROPOSAL NO. DEMAND NOTICE DATE | NATURE OF] DESCRIPTION RESERVE | EMD (10% | EMD SUBMI{ INCREME{ PROPERTY | DATE AND | KNOWN ENCUMB- 1 R ™ R _
CUSTOMER NAME AND OUTSTANDING | POSSE- | OF PROPERTY PRICE OF RP) | SSION DATE| NTAL BID| INSPECTION| TIMEOF | BANCES/COURT M DEEPAIR SANDILYA R 2 “II-".EIII.EEDLI
A} AMOUNT {B} SSION {C} {D} {E} {F (G} {H} | DATE&TIME {Ij AUCTION {J}| CASES IF ANY {K} ”Ei:; Tﬁ‘:;if["fe”

LOAN NO. Notice date: Physical | PA R O EL T 0| ar S Rs. | 09-01-2023 | 10,000/ 03-01-2023 | 10.012023 | L Thousand Six Hundred

HM/0031/H/17/|  21/06/2022 Total Dues: O RTGAGED 85,90,575/-| 859,057/- Before (11AM 4PM)| (11AM 2PM) and Ninety Only) due

100152 Rs. 6672168.04/- (Rupees

Sixty Six Lakh Seventy

YAMUDDIN

@ (SINCE Two Thousand One

DECEASED) Hundred Sixty Eight
FIROZA Paise Four Only)

cfﬁgts)lc payable as on 21/06/2022
along with interest @
PLASTIC
S 11.80% p.a. till the
realization.

QTICE

My Cler Bharat Bhushan Gupts sio
Charampal Gupla, Ric 8562 Shar Ghar,
Hosharara Road, Debi, in the possasson
of belrw maenfiored praperty, thal the
cwner of fhe balow menlioned propery
was Bharal Bhushan Gupla 2o Dharampd
Gupta wide Sale Deed reg o BT, DL
2R, as Shakunla Dewi wha Lale
Trikok Singh Sareen died on 02 11,1883,
lazning batind 'J-e feilereny lngal hars
Rainder Singh Sareen (i} lgbal Kaur
Bhasin (i} Surit Kaur Saval (i) Sukhchan
Kaur Gulad [} Marjit Sirch Sareen i)
Bakbir Singh Sareen i1 o slaie tat
fany ofwr legal Peis of #e Deceased
3mi. Shakunta Desi whe Late Trick Singh
Sameen of In. case anyoee has pof any
right Nitlefimlerssticaims over e under
menionsd property, ey are advised 1o
approach the Bank wiin 10 days gonguith
rietassany proal i substankals them clam
If o responss is recamad withn 100 days. il
{5 presumed thal e propey is frea of any
tha’;i'n:lam'a*cu"ha’a:a & Bank shal
procaad wilh e morgage
l.‘.lﬂall of property: Property no 4361,
|S.F, Bhar Gaeh, Roshanara Road, Subzi
Mandi, Delhi
Mnl:ile Mo, B130365115,
Email Id ; duasimi@yahoo.com

Simi Dua (Advocate)
(Y10, Chvil Wing, Tis hazari courts, Delks

PUBLIC NOTICE

My client, Poonam Kumari purchas-
ing of flat no 504 the kanak cghs Itd
sector 64 Faridabad from present
owner Mr. nitin pangasa, conveyance
deed of this flat in favour of Mr.
Ramesh pangasa vide document no
3326..dated 02/09/2021 was lost,
regarding this FIR also lodge on
18/04/2022 in crime branch delhi,
now i Poonam Kumari applied home
loan from sbi bank and creating equi-
table mortgage in favour of SBI
RACPC Faridabad

Sd/-

MANOJ MITTAL (ADVOCATE )
CHAMBER: F-623, Karkardooma
Court, Delhi-110032.

Notice is hereby given that Shar
Certificateno. A70 of New Delux
Group Housing Co op Societ
situated at Plotno 11, Sector 9 Rohin
Delhi 110085 in the name of  Mr
Manju Gupta has been reporte

lost/misplaced and that a

application for issuance of duplicat
Certificate in respect thereof ha
been made to society to who

objection ,if any against issuance o0
such duplicate Share Certificat
should be made within15 days fro

the date of publication to this notice,
Share certicate is not mortgage o
any loan is taken against the fla
Maniju Gupta

PROPERTY BEARING
NO. 2/31, OLD NO. 27,
MEASURING 54 SQ.
YARD, OUT OF KHASRA
NO. 268MIN., SITUATED
IN THE AREA OF

SHAHDARA, DELHI;

ss—vl P OONAWALLA HOUSING FINANCE LTD.

(FORMERLY KNOWN AS MAGMA HOUSING FINANCE LTD)
REGISTERED OFFICE:602, 6TH FLOOR, ZERO ONE IT PARK, SR. NO. 79/1, GHORPADI, MUNDHWA ROAD, PUNE 411036

BRANCH OFF UNIT:3RD, FLOOR PLOT NO-3 SECTOR 3 KAUSHAMBI ADJACENT TO AXIS BANK, GAZIABAD-201010.

E-AUCTION SALE NOTICE Sale of secured immovable asset under SARFAESI Act
Notice is hereby given to the public in general and to the Borrowers/Co-Borrowers/Guarantors in particular, that under mentioned properties
mortgaged to Magma Housing Finance Ltd has now been renamed as Poonawalla Housing Finance Ltd ('PHFL") vide Certificate of Incorporation,
the possession of which had been taken by PHFL's Authorised Officer under Sec 13(4)/14 of SARFAESI Act; will be sold through e-auction as per

(Rupees | (Rupees SPM
Eighty-Five| Eight Lakh
Lakh Fifty-Nine
Ninety | Thousand
Thousand|  Fifty-

VILLAGE BABARPUR, IN Five Seven
THE ABADI OF MASJID| Hundred Only)
BALI GALI, EAST| Seventy-
BABARPUR, ILLAQA| Five Only)

Lt —————

m

%Ck— lassifieds

FAOE ANFTHIRG TS EVENFTHING

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express
Group’s authorised Classified Ad Depots

22090987, 22235837 PREET VIHAR : AD BRIDGE COI\/IMU-
NICATION, Ph.: 9810029747, 42421234, 22017210,
SHAKARPUR : PARICHAY ADVERTISING & MARKETING,
Ph.: 9350309890, 22519890, 22549890

25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI
NAGAR : MITTAL ADVERTISING, Ph.: 25178183,
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

NTRA

CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
PLACE : HARI OM ADVERTISING COMPANY Ph.:
9811555181, 43751196

KINGWAY CAMP : SHAGUN ADVERTISING, Ph.:
9818505505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-
KETING, Ph.: 9350304609, 7042590693, PITAMPURA
(PRASHANT VIHAR) : PAAVAN ADVERTISER Ph.:
9311564460, 9311288839, 47057929

CHATTARPUR : A & M MEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:

J.K. FENNER (INDIA) LIMITED
[CIN:U24231TN1992PLC062306]
Registered Office : 3, Madurai-Melakkal Road, Madurai 625016, Tamil Nadu.
Phone:0452-4283800, Fax:0452-4283808, Email : vijayaraghavan@jkfenner.com, Website : www.jkfenner.com

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
CHENNAI BENCH
CA (CAA) NO.66/CHE/2022

In the matter of Sections 230 to 232 of the Companies Act, 2013 read with the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016.
AND
In the matter of Scheme of Amalgamation amongst Acorn Engineering Limited and
J.K. Fenner (India) Limited and their respective shareholders and creditors.

AND

ACORN ENGINEERING LIMITED (CIN:U74210TN1978PLC150933, PAN:AABCA2194F),

a company incorporated under the Companies Act, 1956, having its Registered Office

at 3, Madurai-Melakkal Road, Kochadai, Madurai, Tamil Nadu—-625016.

...Transferor Company / Applicant
AND

J.K. FENNER (INDIA) LIMITED (CIN:U24231TN1992PLC062306, PAN:AAACJ7230N),
a company incorporated under the Companies Act, 1956, having its Registered Office
at 3, Madurai-Melakkal Road, Madurai, Tamil Nadu — 625016.
...Transferee Company/ Applicant

ADVERTISEMENT OF NOTICE OF MEETING
NOTICE CONVENING MEETING OF THE UNSECURED CREDITORS OF J.K. FENNER (INDIA) LIMITED

NOTICE is hereby given that by an Order dated 4th November 2022 read with Order dated 7th December,
2022 (“Orders”), the Hon’ble National Company Law Tribunal, Bench at Chennai (“NCLT”) has directed a
meeting of the unsecured creditors of the Transferee Company to be held on Wednesday, 18th January
2023 at 2.30 PM. at the registered office of the Transferee Company at 3, Madurai-Melakkal Road,
Madurai 625016, Tamil Nadu for the purpose of considering, and if thought fit, approving, with or without
modification(s), the arrangement embodied in the Scheme of Amalgamation amongst Acorn Engineering
Limited and J K. Fenner (India) Limited and their respective shareholders and creditors (“Scheme”).

In pursuance of the Orders and as directed therein, further notice is hereby given that a meeting of the
unsecured creditors of the Transferee Company will be held at the registered office of the Transferee
Company at 3, Madurai-Melakkal Road, Madurai 625016, Tamil Nadu, on Wednesday, 18th January 2023
at2.30 PM, at which time the unsecured creditors are requested to attend.

Copies of the Scheme and the explanatory statement, under Sections 230(3), 232(1) and (2) and 102 of
the Companies Act, 2013 can be obtained free of charge at the registered office of the Transferee
Company at 3, Madurai-Melakkal Road, Madurai 625016, Tamil Nadu, India or at the office of its
advocates atNo. 5, 1stand 2nd Floor, 8th street, Dr.Radhakrishnan Salai, Mylapore, Chennai - 600004.

The form of proxy can be obtained free of charge from the registered office of the Transferee Company.
Person entitled to attend and vote at the meeting, may vote in person or by proxy, provided that the proxy in
the prescribed form is deposited at the registered office of the Transferee Company at 3, Madurai-
Melakkal Road, Madurai 625016, Tamil Nadu, not later than 48 hours before the time of the meeting.

NCLT has appointed Ms. M.S. Elamathi to be the Chairperson of the said meeting including any
adjournment or adjournments thereof.

The Scheme, if approved in the aforesaid meeting, will be subject to the subsequent approval of the NCLT.
For J.K. Fenner (India) Limited

Sd/-
Dated this 17th December 2022. R. Vijayaraghavan
Place : Chennai. Company Secretary

NEW LINK ROAD, ANDHERI WEST, MUMBAI - 400053
Notice is hereby given that the following Share Certificate have been reported ag
lost/misplaced and the Company intends to issue duplicate certificate(s) in lied

thereof, in due course.

Any person who has a valid claim on the said Shares should lodge such claim with
the Company at its Registered Office or to their registrar Skyline Financial Serviceg

Pvt. Ltd.

D-153 A, 1st Floor, Okhla Industrial Area, Phase —1. New Delhi-110020., within

15 days hereof.

Name of the holder Folig No. of | Certificatd Distinciive Nos.
No.| Shares No.

Aashirvad Dealcomm Pvi. Lid.[ 692 10,000 T3 472007110 42200

Aashirvad Dealcomm Pvt. Lid.[ 692] 3,20,00 36 4880007 to 520000

Aashirvad Dealcomm Pvt. Ltd.] 692] 96,000 /4 12648001 to 1274400

Aashirvad Dealcomm Pvt. Ltd.[ 692] 96,000 75 12744001 10 12840000

Aashirvad Dealcomm Pvt. Ltd.| 692]| 96,000 76 12840001 to 12936000

For, Aashirvad Dealcomm Private Limited

Binod Kumar Ojhg
Directo
(DIN: 08392156

PUBLIC ANNOUNCEMENT

FORM B

[Regulation 12 of the Insolvency and Bankruptey
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HYTHRO POWER CORPORATION LIMITED

I PARTICULARS

DETAILS

. |NAME OF CORPORATE DEBTOR HYTHRO POWER CORPORATION LIMITED

2, | Date of lncorparation of Corporate Deblor | 02 03,1994

| i& Incorparatesd Ragistenad

3, | Aushonty under which Corporate Deblor | Registrar of Companies- Delhi

4. | Corporate ety No. / Limited Liabiity
|dentification No. of Corparate Debtor

UT4ESS0L 1994 PLCTS 7852

5. | Address of the registered office & princial| 106, Vishwadeep Towes, Plat No. 4,
| office {if arry) of Carporate Deblo District Centre Janak Puri, New Diedhi - 1100586
6. | Dale of closure of Insohvency 23.11.2022
| Resoton Proces
.| Liquedation commencemerd date 23.11.2022
of Corparate Delior (Copy of order was received on 14.12.2022)

Professsianal acling as Liquidator

8. | Mame & Registrafion Number of Insolvency

| Mr. Mahesh Agarwal
Regn. No: IBBAIPAD011P-P-01995/2020-202 1113087

4. | Address and Email of the bquidator
| a5 regstered with e Board

D-13, Suvidha Apariments, Seclor - 13 Rohini,
Mear DC Chowk, New Deli- 110085
Email; ip1387ma@gmail.com

10 Address and e-mall 1o be used for
correspandence with the kquidatar

405 New Dethe House, 27 Barakhamba Road,
Connaught Placa, New Delhi- 110001
Email: hythropowercirp@Egmail.com

9810843218, 26561814, 26510090

FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE
ADVERTISING, Ph.: 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-
HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR,
Ph.: 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING,
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRl
SAl MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) : JAI
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
TIRUPATI  BALAJI ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

e v
_ NCR IMPORTANT
FARIDABAD (NEELAM FLYOVER) : AID TIME (INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654, vVVhilst care Is taken prior 1o acceptance o advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or

-
—

Last data for submission of Claims

13.01.2023 (within 30 days from the date the
order was recenved by the undersigned)

Miofice i hareby given thal tha Mabonal Caompany Law Tribunal, New Delhi, Pnncipal Bench has
arderad the commancament of liqudalion of the Carporate Dablar Hythre Power Corporation
Lirnited vide ordar dated 23.11.2022. The undersigned was appombed as the Liquidator vide the
order dated 1212 2022, (Copy of order was received on 14.12 2022 through email)

The staksholders of Hythro Power Corporation Limited are hereby called upon io submif ther
Caims with proofon or bafore 13.01,2023, 1o 1hs liguidator &t the address menfioned against itam

Mo 1.

The financial creditors shall submit their claims with proof by electronic means only. All other
craditars may submithe claims with the preof in person, by post or by electronic means,
Submission of false or misleading proof of claims shall attract panalties.

In case @ stekeholder does not submit s claims during the Equidation process, the daims
submitied by such a stakaholder durng the corporale msalvancy resolufion process under fha
Insobvency and Bankrupicy Board of India (Insolvency Reschifion Procass for Corporatbe
Persons) Regulations, 2016, shall be deemed 1o be submitted under section 38

. i i i Mahesh Agarwal
otherwise acting on an advertisement in any manner e Liquidator
Date * 1712 2002 Mis Hythro FPower Lorporabon Limited

whatsoever. Place : Mew Delh Reg. No.: IBBI/IPA-D01IP-P-01995/2020-20211 3087

FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :
ROHIT JOSHI 9818505947, ABHINAY GUPTA 9910035901
For booking classified ads, please contact 011-23702148,
0120-6651215, E-mail : delhi.classifieds@expressindia.com

E_AUCTION WITH YOU, RIGHT THROLUGH
SALE NOTICE

Northern Regn. Office : The Capital Court, Munirka, Outer Ring Road, Olof Palme Marge, New Delhi - 67
Tel.: 011-41115111, CIN L70100MH1977PLCO19916, Website: www.hdfc.com

POSSESSION NOTICE

Whereas the Authorised Officer’s of Housing Development Finance Corporation Limited, under Securitisation And Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the following
borrower(s) / Guarantor(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their respective names together
with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of the said Motice/s, incidental
expenses, costs, charges etctill the date of payment and / orrealisation.

m HOUSING DEVELOPMENT FINANCE CORPORATION LTD.

Date of Date of
Demand Possession
Motice

Description of Immovable
Property (ies) /
Secured Asset (s)

as on 31-JUL-2021

17-AUG- 16-DEC-2022
2021 (Physical)

LONI,

FLAT NO F-3, LIG 1st FLOOR,
NEELKANTH APARTMENT, PLOT
NO 214, SHALIMAR GARDEN,
EXTENSION-1, GRAM PASONDA,
GHAZIABAD, UTTAR
PRADESH WITH UNDIVIDED
PROPORTIONATE SHARE OF
LAND UNDERNEATH

For details and queries on purchase and sale, contact Mr. Igbal Alam at +91 9958195453

dates mentioned above, .

PLACE: DELHI
DATE: 17.12.2022

The intending bidders/purchasers are advised to visit PHFL Branch and the auction properties, and make his own enquiry and ascertain additional
charges, encumbrances and any third-party interests and satisfy himself/herself/itself in all aspects theretobefore submitting the bids. All statutory
dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The intending bidders/purchasersare required to mandatorily register themselvesfor e-bidding,and avail online training on e-auction on below
mentioned auction service provider's web portalhttps://DisposalHub.Com and obtain login ID and Password in advance. M/s. NexXen Solutions
Private Limited - #203, 2nd Floor, Shree Shyam Palace, Sector: 4&5 Crossing, Railway Road, Gurugram 122 006 (Contact no. +91 93100
29933/+91 98100 29926 / +91 124 4 233 933), Contact Client Service Delivery (CSD) Cell no. (M) +91 93100 29933/+91 98100 29926 (TEL) +91 124
4 233 933. Email id:- CSD@DisposalHub.Com. The intending bidder/purchaser is required to submit amount of Earnest Money Deposit (EMD) by
way of NEFT/RTGS/DD in favour of 'Poonawalla Housing Finance Limited', ICICI BANK LTD. Account No.:000651000460;IFSC Code: ICIC0000006, :
20, R.N. Mukherjee Road, Kolkata-700001 drawn on any nationalized or scheduled Bank by 09/01/2023. After web portal registration, intending office hours.

bidder/purchaser is required to get copies of the bid documents uploaded, e-mailed and send self-attested copy to Authorized Officer, Mr. Place: NEW DELHI
SUDANSHU SHARMA, Address- 3rd, Floor PLOT NO-3 SECTOR 3 KAUSHAMBI ADJACENT TO AXIS BANK, GAZIABAD-201010. Mobile no. ;

9953904004, e-mail ID: sudanshu.sharrma@poonawallahousing.com. . . . . L.
Authorised Officer Poonawalla Housing Finance Limited

(Formerly Known as Magma Housing finance Ltd)

Date : 16.12. 2022

For Housing Development Finance Corporation Ltd.

*with further interest as applicable. incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

Howaever, since the borrowaers / Guarantor(s) / mantioned hereinabova have failed to repay the amounts due, notice is hereby given to the
borrowers / Guarantor(s) ! Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public in general that
the Authorised Officer of HDFC have taken Physical possession of the immovable properties | secured assets described herein above as
mentioned in serial no. 1 exercise of powers conferred on him under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the

The borrower(s) / Guarantor(s) ! Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general
are hereby cautioned not to deal with the aforesaid Immovable Properties / Secured Assets and any dealings with the said Immovable
Property (ies)  Securad Asset(s) will be subject to the mortgage of Housing Development Finance Corporation Ltd,
Borrower({s)/ Guarantor(s)/ Legal Heir(s) / Legal Representalive(s) attention is/are invited to the provisions of sub-section (8) of section 13
of the Act, in respect of time available to redeem the secured asset/s.

Copies of the Panchnama drawn and inventory made are available with the undersigned, and the said Borrower(s) / Guarantor(s) / Legal
Heir(s) / Legal Representative(s) is / are requested to collect the respective copy fram the undersigned on any working day during normal

Reqgd Office; Ramon House, H.T. Parekh Marg, 169, Backbay Reclamation, Churchgate Mumbai-400 020

Sdf-
Authorised Officer

finam:i“. ep. .in

o0 © New Delhi
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My Client Brenda Ahmed w/o
Fayaz Ahmed r/o B-143,
Shaheen Bagh, Abdul Fazal
Enclave Part-2, Jamia Nagar,
New Delhi-110025 had
disowned her son 10 years
back. Now her son living
peacefully with my client,
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PUBLIC NOTICE

IT IS HEREBY INFORMED THAT MY CLIENT SMT SUDHA
MATHUR & SHRI SUNIL MATHUR ARE PURCHASING THE!
UPPER GROUND FLOOR WITHOUT ROOF RIGHTS OF
FREEHOLD PROPERTY NO SK-52, ON PLOT NO 35,
ADMEASURING 72.46 SQ MTRS, SINDHORA KALAN,
CHOWKI NO. 2, DELHI, COLONY IS REGULARIZED BY
MCD/DDA VIDE ITS RESOLUTION NO. 192 DATED
16.03.1989 FROM MR. ASHOK KUMAR & IN THIS PROPERTY
SHRI' CHATTAR SINGH, SHRI JAIDEV SINGH VERMA@
JAIDEV VERMA, MR. NARESH KUMAR, MR. RAJEEV,
SMT. SHAMO DEVI, SMT. LAXMI DEVI, EXPIRED & AFTER
THEIR DEATH, THEIR LEGAL HEIRS MR. RAJNISH LODHI &
SHRI RAKESH VERMA RELINQUISHED/RELEASED THEIR
RIGHTS IN FAVOUR OF SHRI VIKAS VERMA (NORTHERN
SIDE PORTION ADMEASURING 72.46 SQ. MTRS) &
SHRI VIKAS VERMA & MR. RAJNISH LODHI ELINQUISHED/
RELEASED THEIR RIGHTS IN FAVOUR OF SHRI RAKESH
VERMA (SOUTHERN SIDE PORTION ADMEASURING 72.46
SQ. MTRS) AND THEN SHRI RAKESH VERMA & SHRI VIKAS
VERMA FURTHER SOLD THE SAID UPPER GROUND
FLOOR WITHOUT ROOF RIGHTS TO MR. ASHOK KUMAR.
IF ANY OTHER CLAIMENT HAS ANY RIGHT IN THE
AFORESAID PROPERTY, HE/SHE SHOULD INFORM & GIVE
INTIMATION TO THE UNDERSIGNED WITHIN 07 DAYS]
FROM THE DATE OF ISSUE OF THIS NOTICE.

Sd/- SUBHASH GUPTA ( Advocate)
Office add. 125, First Floor, Anand Nagar,
Inderlok, Delhi-110035

[ PUBLIC NOTICE |

To be known to all that, | Priya
alias Rani alias Gyatri Sharma
W/o Sh. Vijay Kumar & D/o
Lt.sh.Kishan Chand and Lt. Smt.
Ramesh Rani R/o 3/PA, Ward,
No-2, Old tehsil Chowk
Fatehabad Haryana. My name
was mentions Gyatri Sharma and
Rani and Priya in various
documents/List/Survey etc but
Priya alias Rani alias Gyatri
Sharma is same person. If any
interest having any objection
above statement please contact
above said address.

PUBLIC NOTICE

It Is For General Information That |
Manish Kumar Nanda S/O Bhushan
Kumar Nanda Residing At 66,
Radhey Puri Extn.1, Krishna Nagar,
East Delhi, Delhi-110051 Declare
That Name Of Mine And My Minor
Daughter Has Been Wrongly Written
As Manish Nanda And Akshita In My
Minor Daughter Namely Akshita
Nanda (Aged 15 Years) In Her
Educational Documents. The Actual
Name Of Mine And My Minor
Daughter Are Manish Kumar Nanda
And Akshita Nanda Respectively.

Which May Be  Amended
Accordingly.
PUBLIC NOTICE

IT IS HEREBY INFORMED THAT MY CLIENT
SMT. SUMAN YADAV IS THE OWNER OF THE
FREEHOLD PROPERTY NO 3, ADMEASURING
1283 SQ. YDS., KHASRA NO. 13/25, RAZAPUR
KHURD, SAINIK ENCLAVE, SECTOR-1, MOHAN
GARDEN, UTTAM NAGAR DELHL & IN THIS
PROPERTY SHRIRAM SANEHI YADAV EXPIRED
ON 10.06.2014 & AFTER HIS DEATH, HIS LEGAL
HEIRS RELINQUISHED/RELEASED — THEIR
RIGHTS IN FAVOUR OF SMT. SHAKUNTLA DEVI
WHO FURTHER SOLD TO SMT. SUMAN YADAV.
IF ANY OTHER CLAIMENT HAS ANY RIGHT IN
THE AFORESAID PROPERTY, HE/SHE SHOULD
INFORM & GIVE INTIMATION TO THE
UNDERSIGNED WITHIN 07 DAYS FROM THE
DATE OF ISSUE OF THIS NOTICE.

Sd/- SUBHASH GUPTA ( Advocate)
Office add. 125, First Floor, Anand Nagar,
Inderlok, Delhi-110035
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FUBLIC NOTICE

Thes is o nform the ganaral publk:
that my clanis Shei FE:IRE:E'I Kuimar
S'o Chothu Ram Chhabra and his
wile 3mi. Geata Chhabra, bath Rla H
Mo, A-d44, Mear Pafi Factory, Easi
Uttam MWagar, Delhi-110059, have
severed & their relations fram their
hier M=, Sivani Chhabre Rio A-
44, Near Pall Faclory East Uttam
Magar, Difhi-110055 due o her ibegal
aciivities, misdesd & misconduct and
my clignls hava na concarm
whalsoewar with bar in any mannar.
Mlydientsl'pasalsndebarredl'er*.rum
their mowable and immovable
wropariies. My cliant shall nat ba
I:msI far any acis & omission of their
ahove named daughier & whoeser
oeas v.-ﬂhrhernsﬂai-:lnmalﬁer:-'.hn
reEes and responsiplnes
WL UL - OCATE
Che Mo, 424, Lawsysars Chambass

Block, Dwarka Cours Compies, Sac-10
Cromrka, MD-F5 (M) 3958141145

e . T'EEdWhETE » COm ..

therefore, my client recall the

said Disowned Notice

published in daily newspaper
10-12 years back.

Sd/-

(Sunder Lal Gautam)

Advocate, D/409/83

Office: 156-D, Pocket-A

Mayur Vihar Phase-ll

Delhi-110091

qrelStiach

H, FHY- e Teer g 4w, e FoR’
170 WG FeR 49 T ( 25 a7 T ) fopell HeR 17 &
24, IFRTA R 75, fqorsT s 399 TR, feeet!]
& Al Sidie el JR 4598 Wied wWufd |
TS @l Y € 9 9@ ¥ g A @R e g
foomfe aweiiar, oo o iR e Rt s
T 4599 3R 4600 fEATH 22-04-1988 1 fae|
FHYHA AT T F U H | (2) Wi FR 170,
M R 49 3R 50 (25 i M) forem oW 17 &
24 TR e 75, faoe TEe $9H R, feecd)
& wHufd cEAaw # WSl SidiY FeR 40195,
T g Sl [V, T 4609, 98 173 & 174,
JHEa & faorg & Gey § Fem 54532, faf|
g&reh e 111 afeqm 7 3969, 98 120 faftrem|
Tofiehd 01.09.1997 =1 = % foTw Tmehia & T,
w9 o 3R TdiE ’AiF 01.09.1997 1 W 9|
I 9 O AT gR i Fe e aee %
Ty # TR LR NO 1079026/2022 HEATIH|
WU . 8510018796, 9212371477
FUAT IH TS DB ITE
o GETEE HH W T |

— PUBLIC'NOTICE |

It Is hereby Informed to general
public that Special Power of
Attorney issued by Mr Sada
Rang Tandan s/o Mr Ganesh
Das Tandan in favour of
Mrs Usha Shenoy for executing
conveyance deed on his behalf
has been misplaced/lost. The
details of conveyance deed are
as under:- Conveyance Deed
executed on Aug 13,2007 in
favour of Mr Alok Bhatt for Flat
number 91-C, Pocket-C, Maya
Vihar Phase -2 Delhi-110091.
Sd/-
Mrs. Leena Sharma Zaveri
Advocate, Enrl. No. 344/96
Chamber No. 747, Lawyers'
Chambers, Delhi District
Courts, Saket, Delhi 110017
Ph: 9891662656
On behalf of Mrs.Shruti Kalra
and Mr. Vivek Sharma.

riminal Lourts, Ludniana
In Thé Couwrt O Ma [Jl'..'!,.u Sharma A0

Luidiniana Dabe; 20-01-2023
wal dwln, JurpnEe Of Clam, Grian B I|.-||||'||r'||'|
as wiell B8 ol cass infarmalion | aveEiatls an
miprdisinet ncouris flov Irelesciliana

Kotak Mahindra Bank Lid
Virandra Singh

CHR NO: PELDO3-042817-2010
Pulbkcation Issuad To: Virendra Singh
Address- Rio 28/2 Gram Gajana
Tehsil Astha Distt Sehore Bhopal
AG6221 Madhya Pardesh
Whersas it has proved o the satsaiction
af this cour hal you the abovs namssd
accused faccused parsons can't be sarved
i the ardinary way of sendce. Hence s
prociamation undsr 82 of code of criminal
procadurs is haraby issued against you
wilth & direction that you should apgear
personally bafora this court on 20=-01-2023
at 1000 a.m. or within 30 days from the
date of publication of this prociamation
take notice thai, in case of defaull on your
part to appear as directed sbowve the above
sand case will e neard and delarmined as
pEr B, in your absence for detalls iagon |
: htpsihighcourtchd. govinMrs=district_n
otice&district=ledhiana IMIC Lusdhiana

Vs

Gereral Public is hersty imlamed thal under
reinsclions from and on behalf of my diers
Smt. Sanju Maharana, (Hoder of Aadhaar
Card Mo, 3H30 9850 0562, Wi Ramech
Chandra Maharana, plig, W68, First Fhoor

Gali Mo 9, Ramgam Colorrg, Hew Deli-
MOE, hawe dispwred’ debornedidiscand
her Son Vishal Kumar Maharana & his witz
Smt. Priyanka Maharana (Lusl), from all her
movakla properies and movealie gsae|s
and gesenad ol relaions with her due lo e
di-obadence &d mis-behavor, Ay body
deakng with them, will da af Fesihentheir cwn
risks, cosis and responshifty and my dient
and all her ofher tamity membars shall not b=
responsibla for any acts done by themeaives

JUC. Trikha |Advocata)

Ch.He M-8, T3, Tis Hazarn Courts, Dedhi-5d

PUBLIC NOTICE

Vly client Surender Kumar S/o Gordhan Sing
and Urmila Devi W/o Surender Kumar, hoth
resident of H.No. 754, VPO Bankner, Narela, Delhi-
110040 have disowned their son Varun Kumar
& his wife Smt. Deepika from their moveable
and immoveable properties due to their bad
& disrespectful behaviour towards me and my
family. If any person in future deals with Varun
Kumar and his wife Deepika, my clients shall
not he responsible and liable for the acts done
by his son Varun Kumar or his wife Deepika.
Sonia (Advocate)
Ch. No.308, 3rd Floor, Lawyer's Chambers Block,
District Court Dwarka, Sector-10, New Delhi-110075
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riminal Courts, Ludhiana

I The Court OFf Ma, Dhvya Sharmna JWIC
Ludhiana Date: 20-01-2023
nasl dale, purpase of case, ordens and judgmenis
as will as ather casa infarmalion & avalable an
fillprdisinct acours. gov.indludh@ana
Kotak Mahindra Bank Lid Vs
Eulvir Haraurjit Singh Bal @@ Kulvir Singh
Bl

CHNR NG PELDOI-D42013-2098
Pulbscabon laawesd Ta: Kulsr Harsuril
Singh Bal & Kulvir Singh Bal Addrass-
Rio Hno 575, Jarvaya Hirapur Pan Tank
dakshin kahedr, Wil jarsay radpur 482001
Wharmas it ras proved Lo Uhe salsalchon ol
his court hal yau ine above named
StOusEd JAcoused persons Can' | De Servad
i the ordieary way of sepica. Hizpee this
proclamaton under 82 of code of criminal
procaduns is hemasby isswed against you with
a direction thal you should appear
persanally bedore this court on 20-01-2023
=t 10:00 a.m. or within 30 days from the
diata of publication of this proclamation
iske notica that, in case of defaull on your
par (o appear a8 direcied above Ihe above
s case will be heard and gelenmined o
pot [, i your absenoe kar detalls logon 1o
htipa:highcaurtehd gov. inre=dsbrict nol
rrl.“.rl:-:!rlﬂ:I|.-r|I'.|.'|n.1. IMIC Lughlana

riminal Courts lana
I Ths Court OF Mi. Divea Sharma JWIG

LiiciFulana Dale: 20=01-2023
wal dain, Jurptne af Cane. Sriamn ard ||.-||;|1|r il
an well i allber casa (darmalian e semlable an
hitp sG], acourts. gov Indlusdbiana

Kotak Mahindra Bank Lid
Suresh Magar
CHR NO: PELDOG-042030-2010

Pulbication Issusd To: Surash Nagar
Address- S'o Gopal Magar Ria 3380k,
Czram Chhapihead, Th Khilehigur,
Rajgarh 465689 Madhay Pardesh
Wharaas i has proved o (he aalisatclion
af this oo thal wou the abovs namssd
accused facousad porsons can i be sorved
i the ardinary way of serace. Hence has
proclamation under B2 of eode of criminal
procadure is heraby issued against you
with & deraction thad you should appear
parscnally bedore this court on 20=-01=2023
at 10:00 a.m. or within 30 daye fram tha
date of publication of this procismation
fake notice thal, in case of defaull on o
part to appear as directed abowe the abowe
gaid case will be hiard and determined &s
Pt B, N your absance for details ingon |

hitps:highcourtchd oy inHrs=district_n
alcesdsrct=ludniana AMIC Luethisna

Vs

riminal Courts, Ludhiana

In The Court OFf Mz, Dhvya Sharma JIC
Ludhiana Date: 20-01-2023

next dade, purpose of case, ormaers and (udgments
as well as ather casen information s avalabie an
fllpidisinc]. acours g irld g
Kotak Mahindra Bank Ltd
Bihari Singh Rajput

CHR NO: PEBLDOA-0428034-2018
Pulbication Issued To: Blhad Singh
Rajput Address- Sio Gulab Singh Rio
Hno 111ram Nagar Gram Khatamba
Dewas, Distt Dewas Madhya Pradesh

Vs

Whareas il has provad bo the aalisaiction
ol this oot hal you the above narmed
sevused [aoousaed paraons can’ be seryed

in thio ordinary way of service. Henca this
proclamation under 82 of code of criminal
procedurg S heneby SSusd against you
with & direction that you should appear
personally before this court on 20-01-2023
at 10:00 a.m. or withim 30 days from the
date of publication of this proclamation
lake notice that, in case of delaull on your
part to appear as directed above the above
aaid case will b heard and determined as
per faw, In your absence for detalls kogon |
hitpa.highcourtchd. govin Hrs=diaticl n
i ins
ctice&district=ludhiana IMIC Lughiana

and Urmila Devi W/o Surender Kumar, hot
resident of H.No. 754, VPO Bankner, Narela, Delhi
110040 have disowned their son Varun Kuma
& his wife Smt. Deepika from their moveabl
and immoveable properties due to their ba
& disrespectful behaviour towards me and m
family. If any person in future deals with Varu
Kumar and his wife Deepika, my clients shal
not be responsible and liable for the acts don

by his son Varun Kumar or his wife Deepika.
Sonia (Advocate)
Ch. No.308, 3rd Floor, Lawyer's Chambers Block,
District Court Dwarka, Sector-10, New Delhi-110075
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COUR -

In The Court Of Ms, Rajbir Kaur

Judicial Magistrate Ist Class,

Bathinda

Vandana Gargi

Mohan Chaturvedi
CHNE NO: PEETO3-011455-2018

Next Date: 17-01-2023

Publication ssuad To: Mohan
Chaturvedi Prop Of Mis R. K
Distributors, Shop No 3, B-31159
Rashml Lauka Varanasi

In abive Illed cade, e aocussd ool
il b sErved In e ordenary way of
sorvece, Heance this ;.:-ruc.lslrr'&lmn 1735 T
saction 82 orp.c Brough publicalion S
merety msusd againsl accused I 5
ardered thal accussd s direcied o
appear o parson or through counsal on
17=01-2022 at 10:00 a.m.o accused faibed
10 appaar before this cowrt daSOiE TS
proclamalion through pubScaton hen
SorLig iy b declared as proclammed
afiender, for defalls ||.'|grll|'| 5]
hitips:fhighcourtchd . go. inPrs=disirict_n
aliceidistncl=lalhinds I Bathinds

Vs

riminal Courts, Ludhiana

In The Court OFf Ms. Divya ':"arrv.-. JMIC

Ludhiana Date: 20-01-2023

nexl dads, purpose of case, onders and [Ldogmenis
as wiell as ather case sMormabon 5 s athe o

Hipodisinet ecours gond indudhian
Kotak Mahindra Bank Lid

Jditendra Singh Bhadouriya @ Jitendra
E.||1|;|r'.

CHRE NG: PELDO3-042614-2016
Pulbicaliaon lasuad To Jilndra S righ
Bhadoursya @ Jiandra Sagh Addross
Rin House Mo 18 Sambalpur Lohamam
!1..;|||||,|:||||r- R.m;i...fr- ABRGE01 I‘.I|h-|l|-.-_|,,p'r-

W

WWharoas | has proved 1o 1he satiaaicion of
his ooun (hat you the above namead
Actusad JAccuSed DErSOnS CaM] BE Ssnesd

n he ordinary way of sarvice, Hence fhis
proclamation under 82 of cote of crirminal
procedura is hereby issuad agairst you with
a direction thal vou should e
peacsnnally before this court an 20-01.2023
1000 a.m. or within 30 'F-.'E-"'"_""'
data of publicaton of this procismation
imke notice that, in case of daful on your
pan 1o appear as direciad above the above
Al case will be haarg and delsrmnad 8%
e law, in your absence for detmls ogon o

II-J.EIJE.."' i tebd. iy r.'-""[n:g.:'['ﬂ' ok
icasdisidel=ludhiana IMIC Ludhiana

In The Gourt Of Mg, Divwa Sharma JMIC
Ludhiana Date: 20-01-20Z3
et date, purpase of case, oroers and judgments
as well s ather cose infarmation & avlkanle on
hittpcidistnct. ecourds gow infedhizna
Kotak Mahindra Bank Lid
Ajay Sharma

CHRE NO: PELDOG-042836-2010
Pulbication Issuad To: Ajay Sharma
Addrass- Rfo Ward Mo 10 Dr Jakir
Hussain Wa Mahasamund, [isii
mahasamund Raipur, Chattisgarh
W hiaraas i hag provad o (he aalisEk
aof thim eowrt that you the above nemsd
SFCCILINA ll‘l JRAC IR [AEFSONS Can e fSeresd
m EhE Grdinary way of sEnato. Honss 1he
protlamation under 82 of codé of crimingl
PRGOEAUrE 16 heraly Bsusd agaee! pou
with a dereciion tha et EhoU] BT
personally belore this court on 20=01-2023
at 10:00 a.m. of within 30 days from the
dale of P’L.II:I"I'.H'HGF‘- of this prociamaion
take nolice thal, In case of detaull on yous
part to appear as directad above the abowe
Sald cags will e neard and determansd 53
peEr AW, IR woar absence tor details ¥g0on 1
» httpsihighoourtchd gosin Hrs=destrict_n
otice&district=|udhiana

Vs

JMAIC Lt nard

In Tha Couwrt OF Ma, Divea Sharma JMIC
Ludkinna Drate: 20=01-2023
wal fdadn, porpaise Of Gale, ordamn andl |udpnenis
an well da alber cass farmalin ik e atille an
Fittpdisincl acourls gov iInfludhiana
Kolak Mahindra Bank Ltd
Abhijit Bhagade

CME NO: FELDOE-042825- 018
Hulblcation Issuad 1o Abhiit Bhagade
Addross- Ria Hno 22, SoecT Awasha
Fara, Mow Ralondra Nagar, Distl
Raipur 482001 Chattisgarh

Vs

Wharaas it has proved o ths aalisaiction
ol TS Coaar Il vl TR aboss mmmseso
sooused facousad porsons can i bo sarved
i this ardinary way of saraca. Hanoa thas
EroCEmatian unoer B of eade of erminal

procidurg 5 horby IS0 AOasNE] you
wilth & drection thad youw should apgeRaEr
persannlly belfora thig court on 20-01-2023
&b 10K a.m. or within 30 days tram tha
date of publication of this prociamalion
{aks notice that, in case of default on your
part bo appear &8 direcied abowe the above
gaidd case will B heard and debermansd as
per I, N your absance for detaiks bgon i

hitps.ihighoourtchd goy.in Hrs=districl_n
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